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. When this case came for final hearing, the learndd

counsel for the applicaﬁt Rukmikxes drew our attént;on
“to the statemen# dated 4.3.92 by the learned counsel
for the réSpdndéntS in'Which iﬁ,is sfated that\tﬁe
%ppliCant has ﬁeenlappoigéed as’EDEA, Kalamg§or from
16.12.91.againStAa permanent vacancy in a regularL
éapécity.‘ The learned c&unSel‘noﬁ Submits thaf after

s

recording the statement, this applicatign can be closed

"asvthere is no x®» other grievance for adjudication.

In this view of the matter, we close this applicatidm

as having become inftuctuous. ,
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